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CENTRAL ADMINISTRATIVE TRIBUNAL
JODHPUR BENCH,JODHPUR

i ORIGINAL APPLICATION/290/002] O /2015

................. otk SHINGAD s APPLICANTIS]

|
I Vs.
~ Union of India & Ors. ........ RESPONDENTIS]

This| application has been submitted to the Tribunal by the applicant

Shn/%tc:m«nwkgm@%ﬂ@ﬁhw@a\n&w
under Sectionl 19 of the Administrative Tribunal Act.,1985 against the Order No.....cor

IO TR SO Trireeeessesesseres and same has been scrutinised with reference to the
points mentioned in the Administrative Tribunal Act.,1985 and pertains to the jurisdiction
of Jodhpur Bench. It is a D.B./&B.Cases. i

¢

(A) LP.O's given to the casheir. Yesgﬂ'o/

(B) The applicant has also filed a separate Misc. application for }e‘s/No

condonation of delay.
(C) Wherther the M.A. for joining together is required or not Xé/No Q [ A
]
(D) Whether the prayer for joining together has been Ates/No

made in the facts and relief para in OA as per
Full Bench order dated 22-04-2009 passed in MA No.11/2008

in OA No.19/2008.
On scrutiny it has no defect/ defeet, pointed out in scrutiny Form No.2.

~
i
Sign.Of Scrutiny Clerk

|
|

Section Of{fyeékm{ . M \ 7/
o < ?/‘ . e \\\
TRAR

DY.REGIS




See Rule 11(b)
CENTRAL ADMINISTRATIVE TRIBUNAL
JODHPUR BENCH, J ODHPUR

Report on the Scrutiny of Application

Date of presentation.(.':(..‘..?:..20 1<

.................

Applicant[s].....ﬁ?.xl.". V\Oggﬂng/h
Respondent[s]i.... A *ohl"ﬁ‘ ...... oK

|
Nature of Grivance D.B.SME.

Noyof appPLCADLS...osvverer OY N No. of Respondents..............ﬁ)’.b’.‘..ﬁf., ........... :
CLASSIFICATION

Recseibwaend)
Subject..........} .............. [No.] ‘ Department pﬁ’pc"’ ce..No (2
..................... e m————
1. Isthea lplication in the proper prescribed form? . Yes/Ne(An under’

(ThreeTcomplete sets in paper books from in One set. ‘/d

Two cci>mpilations ) : .
2. Whether name description and address of all the Yes/§0/

Parties tbeen furnished in the cause title ?
3. 2] Hels the application been duly signed and verified? Yes/Ne:

[b] Have the copies been duly signed? Yes/No.

[e] Have sufficient number of copies of the application Yes

been filed?

4, Wheth:er all the necessary parties are impeaded? . Yes@o./

|
5. Whetljler English translation of documents in a language Yesm
other anlish Or Hindi been filed ?
# But all Hindi documents English translation not filed point

€ to be|considered by the Hon'ble Court.
6. Isthe application in time ? (See Section 21) Yes/Xo.

7. Hasthe Vakalatnama /Memo of appearance/ autorisatioﬁ Yes/y{’
beengﬁled?




2-

8. Isthe application maintainable ? Yesy
(U/s 2,14,18 or uR6 of procedure Rule/etc.)

9. Itis the application accompained by YCSM
(LP.O./D.D for Rs.50/- )
10. Hasthe 1mpugned order original/duly Yes/ye./
Attested legl‘ble copy been filed.
|
11. Have legible copies of the annexures duly attested Yesﬂ&(
been filed ?
12. Has the Index of documents been filed and pagination YesM
Done properily?
| . .
13. Has the applicant exhausted all available remedies ? . Yes/}lo./
IQ Has the declaration as required by item 7 of from I been Yesyo./
made ?
15. Have requirLd number of envelopes(file size) bearing \}eﬁlo./
full address of the respodents been filed ? Undertaking given
16. (@) Whether the relief sought for, arise out of single cause Yest)./
of action ?
|
()] Whethf:r any interim relief is prayed for ? Yes@e./
17. Incase an 1\'/IA for condonation of delay is filed,is it )Z(/No (separate MA (\}
supported by an affidavit ? Filed]
l
18. Whether thils case can be heard by Single Bench ? Yes/Iie/’
19. Any other p!oint " Synopsis/filed v
P.F.Deposited N [I/T
20. Result of the scruitinay with intial of Scruitinay Clerk It has no defect/
| defeet-
%, 7-15"
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
| ~ JODHPUR BENCH, JODHPUR
ORDER SHEET
“ 296]o ©a270[2015
O. APPLICATION [0 JH— OF
, Appliéant(s) ' ) Respondent(s) -
‘ Advocate ﬂfor- . Advocate for B
"Applica'nt(s) - Respondent(s)
»Notes-of the Regist'ry Orders of the Trlbunal |
lest{>olS
o s, 5. P Shasronlp fLMHM“I‘
— .
o Pobepthe otoLon 18]er>e18
Meesale Flod
T ii!ﬂ. ‘g‘ Mc,ﬁ)*’ _




Applicant(s):
Advocate for
Applicant(s) :

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

JODHPUR BENCH, JODHPUR
ORDER SHEET

APPLICATION No. of
Respondent(s) :

Respondent (s) :

| Orders of the Tribunal

Notes of the registry

l
h m ; | e A3 & A4 resEectively.

0.A. No. 290/00270/15 (Govind Singh vs UOI & Ors)
Dafe of Order : 15/07/2015

Mq Kaushal Sharma proxy counsel present for
S.P. Sharma, counsel for applicant.

D.B. not formed. Matter relates to appointment on
the post of Mazdoor in Ministry of Defence. Issue notices
‘Dasti’.

Heard on LR. Counsel for the applicant submits a
copy of the interim order dated 02.02.2015 in OA No.
396/2014 with MA No. 12/2015 and interim order dated
08.04.2015 in OA No. 290/00125/15 in which after
considering the matter, the respondents were directed to
consider issue of conditional appointment letter to the
applicants and that the appbintment of the applicants shall
b‘e subjected to the outcome of OA No. 290/00170/2014
(Balla Ram & Ors v. UOI & Ors.)

Counsel for the applicant submits that the applicant
Shri Govind Singh is also one of the selected candidate for
the post of Mazdoor and this may be seen from Annex.
A/2 dated 10.12.2014 and his case is similar/identical with
he 10 applicants in OA No. 396/2014 and the applicant in
OA No. 290/00125/15 and accordingly prays that the same

IR may be given as has been given to the applicants in OA

No. 396/2014 and in OA No. 290/00125/15 as may be |




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
JODHPUR BENCH, JODHPUR

ORDER SHEET
APPLICATION No. . of
Applicant(s): Respondent(s) :
Advocate for
Applicant(s) : Respondent (s) :
Govind Singh vs UOI & Ors
being a similar/identical matter, the respondents are
- directed to consider issue of conditional appointment letter
to the applicant and the appointment of the applicant shall »
be subject to the outcome of OA No. 290/00170/2014 '
(Balla Ram & Ors v. UOI & Ors.)
Ms K. Parveen, Sr.C.G.S.C. and counsel representing
\\nce@

the respondents in similar matters, is directed to receive

J ‘e'w
/D&Zk’ ’\L\ im;%gnoﬁces on behalf of respondents and convey the position

on next date of hearing, regarding consideration of issue of

j W conditional appointment to the applicant. The respondents

i S‘W may file reply/short reply before next date of hearing,.
C
M | Put up the matter on 05/08/2015.

[N?i:a/kshi Hooja]

Administrative Member




"ENTRAL ADMINISTRATIVE TRIBUNAL

IN THE C
JODHPUR BENCH, J ODHPUR
ORDER SHEET
APPLICATION No. of
Appkicant(s): Respondent(s) :
Advocate for
Apr licant(s) : Respondent (s):

i Orders of the Tribunal

| ,
O.A. No. 290/0027 0/15 with MA 290/00147/15

Dlate of Order : @08/2015

1\(/Ir g P. Sharma present for applicant.
Mr K.S. Yadav, St. C.G.S.C. present for respondents.

tes of the registry

P ki

"

D.B. not formed. Mr K.S. Yadav, gr.C.G.S.C.

submits that he will file memo/vakalatnama on behalf of

official respondents and seeks some time t0 file reply.

Put up the matter on 05/10/2015. LR. 10 continue till

then.

' [Meeliakshi Hoojal
Administrative Member

SS
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
( JODHPUR BENCH, JODHPUR

| ORDER SHEET

|

0.A. 1\‘10 290/00270/15
Date of Order : 29/01/2016

Mr. S.P.Sharma, counsel for the applicant
Mr. K[S.Yadav, counsel for respondent Nos. 1 to 3

Tfhere was a connected case filed by Shri Bhalla Ram and others, as
OA No.170/2014 in which we had passed an order of conditional
» appo'Ltment to the selected candidate and in which originally the
selection process was stayed thereafter we modified that order and
allowed a conditional appointment be made. But today, Shri Vijay
Mehta, learned counsel for Shri Bhalla Ram sought permission to
withdraw the OA and therefore, the selection has become final.

Therefore, all these OAs are allowed and appointment is approved. The

OA |is allowed as above. No costs.

& R s v
|

A (PI}AVEEN MAHAJA : (Dr. K.B.SURESH)
\ . Judicial Member

Administrative Member

R/
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FORM NO.1
[See Rule4(2)]JFORM OF INDEX
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
JODHPUR BENCH, JODHPUR.

0A290/00 210 /2015

" Applicant.Petitioner
|
SO U s
; | . ) )
; Bthegal Practitioner Mr.¥gs:....-o.... \pr . f I’\OW’ wa...
uoIL&% .............
& Respondents
! ..................................
By Legal practi’glioner / Government pleader Mr./MS......cccccevevennneserersssnscsenessonesenns
|
l INDEX
Sr.No. BriejT description of proceedings / documents Page No.
i From To
.......................... Chevennas
A

Judicial Clerk
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RE CENTRAL ADMINISTRATIVE TRIBUNAL, JODHPUR
BENCH, AT JODHPUR

/ ORIGINAL APPLICATION NO. 290 loo 277D 2015

APPLICAINT VERSUS RESPONDENT.

Gozind 5}‘:’)@}, . _ Union of India & ors.
2 SYNOPSIS AND DATES OF EVENTS

11-17

;‘.’gan, 2014  The respondents issued an advertisement and invited

applications to fill up 50 vacant post of Majdoor through open
selection at 224 Advance Base Depot. Jodhpur.

'10.12.2014 - The- applicant, having suitability to the post, “submitted
application and participated the selection process, In which he
was declared qualified in all the stages of selection and
accordingly he deposited original documents with respondent no.

3 and thereaftér he was issued with provisional selection letter.

08.04.2015 Thereafter, the respondent also carried out verification of the
applicant and completed the recruitment process. But even then.
for long time, the applicant was not issued with appointment
( order and joining instructioné. In the similar issue, SOMe such
~ K selected candidates approached to this Hon'ble Tribunal and filed
? original application Nno. 290/396/2014, wherein while passing an.

interim order, the respondents have been directed by ,this

-
ij“ " Hon'ble Tribunal to consider case for issue of appointment order
',./

x T /-X conditionally, subject o outcome of O.A. pending before this
| Wble Tribunal, filed by failed candidates. Hence the same relief
may kindly be granted to the applicant, as the' respondents are
not issuing appointment order to the applicant, whereas others

have been now given joining pursuance to interim order. Hence

this griginal application.

ul, 2015 - Coun Applicant.
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BEFORE CENTRAL ADMINISTRATIVE TRIBUNAL, JODHPUR
BENCH, AT JODHPUR
ORIGINAr APPLICATION NO.....L. 5)“170/2015
APPLICI'.-\NT VERSUS RESPONDENT.
Gowind Singh - Union of India & ors.
= INDEX
S.No. Particulars Page No.
A 1. Original application 1to8
v 2. Documents:- ' .
1. Annexure-A/ 1: Copy of Adv. issued by 224 Adv. Depot. 9
2. Annexure-A/2: Copy of provisional selection letter
Dt. 10.12.2014 issued by respondent 10
3. Annexure-A/3: Copy of interim order dated 02.02.2015
Passed in O.A. No. 290/00396/2014 11-13
4. Annexure-A/4: Copy of interim order dated 08.04.2015
Passed in O.A. No. 290/00125/2015 14-15
. ( , Advocate
Date: ( U\ Jul, 2015 Counsel for applicant.

&0




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL/
BENCH JODHPUR, AT JODHPUR

APPLICANT:- '
Govind Singh S/o Shri Devi Singh, Aged-21
Years, R/o Vill. & Post-Tarondar, tehsil-Nagar,

gpistt.-Bhératpur (Rajasthan). (Candidate for
recrtuitment to post of Majdoor at No. 224 Adv.
Basé Ord. Depot, C/o 56 APO).

4 VERSUS
RESPONDENTS:-
1.  The Union of india,
Through The Secretary,

Ministry of Defence, Government of India,
Raksha Bhawan, New Delhi.

2. The Commandant,
No. 224 Advance Base Ord. Depot, Banar Jodhpur, C/o 56 APO.

3.  The Administrative Officer,
X No. 224 Advance Base Ord. Depot, Banar Jodhpur, C/o 56 APO.

*3K K K
APPLICATION U/S 19 OF THE CENTRAL

ADMINISTRATIVE TRIBUNAL'S ACT, 1985

%k ok kK kK

| S OF THE APPLICATION
articulars of Order against. which, application is made :

Order under challenge:-
‘\!1In this O.A. there is no any order under challenge. However the

‘ %axpplicant prays for seeking directions for implementation of provisional
5| 9 g

calarkinn lattar icatied tn annlicant hv the resnnndents and to direct



224 ABOD, as such it is a continuing cause, denial of which creates

cause of action.

B) S'ubject Matter in Brief:- The respondent no. 2 and 3 issued an
agvertisemenf published in rojgar samachar in January 2014, to fill up
vi|acant post of Majdoor for which selection process was conducted, in
V\}hiCh applicant participated and he was declared qualified and
ttpereafter applicant was issued provisional selection letter dated
110.12.2014, but till date the applicant has not been given joining on the
s;aid post, whereas verification of the applicant has been already
completed and he has submitted original documents with the
riespondent no. 3. In identical original application no. 290/396/2014

filed by Om Prakash & Ors, and O.A. No. 290/00125/2015 Praveen

Kumar Yadav Vs. Union of India, having similar controversy, this

Hon'ble Tribunal has been pleased to grant interim relief. The case of
f|he applicant is similar to said original application in the matter of

a||1ppointment.

C) Subject Prayer:- The by an appropriate writ, order or directions, the

o ‘ respondents may kindly be directed to consider the case of applicant
Q i _ .
!land accordingly issue appointment order to ;:onclude the selection

‘procéss to the post of Majdoor in Group-D.

2. Jurisdiction of the Tribunal:

! The applicants declare that the subject matter for which this

oy alijplication is made is within the jurisdiction of this Hon'ble Tribunal.
; "

_ |

3, Limitation

|
| The applicants further declare that this original application is

. within the limitation prescribed in Section 21 of the Central

"“/ e %Administrative Tribunal Act, 1985, for the purpose grant of benefit of
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itinuing cause to raise the same before‘ this Hon'ble Tribunal. Thus

there is no delay in approaching to the Hon'ble Tribunal for seeking an

appropriate relief.

Br

ef Facts of the case :

Facts of the case, in the brief are as under:-

4.

o
— e N ——— e R

That the applicant is a citizen of India and he belongs to
Bharatpur district in Rajasthan.

That, the respondent no. 2 and 3 issued an advertisement to fill
up the vacant post of Majdoor, through open selection process,
for which an advertisement was issued in Rojgar Samachar dated
11-17 January 2014, through which applications were invited,

copy whereof is submitted and marked as Annexure-A/1

That', it is further respectfully submitted that, the applicant is
secondary passed and he belongs to OBC category and he is
bonafide resident of Bharatpur. Thus the applicant is possessing
requisite qualification necessary for the post-advertised. The copy
of secondary school certificate, copy of caste certificate and copy
of bonafide certificate, shall be filed bn record, if need so arises,

or if so advised by this Hon'ble Tribunal.

That, the applicant on having come to know about said
advertisement, submitted his candidature and participated in the
selection process and qualified the same. The respondents
conducted the selection process in most transparent and fair
manner, in which applicant and many others were declared
qualified for the post advertised and thereafter all such selected

candidates were asked to submit their original documents for

ALkl cadninla rarmma mmmarAdinAahs cnlmibeaAd ko Fha annlicant
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4.5 | That, thereafter the respondents issued provisional selection letter
to the applicant under OBC category for the post of Majdoor letter
- dated 10.12.2014, as the applicant found place in merit list,
against the post advertised, copy whereof is marked as

Annexure-A/2.

4.6 That, it is significant to submit here that the said selection process
comprised various stages, like written examination, medical
examination, practical test, physical test and then interview and
verification of documents and verification of antecedent of
selected candidates. The applicant has been found suitable in the
aforesaid all the stages, but even then for long time, he has not
been issued with appointment order and joining letter to the post,

to which he is selected.

4.7 That, it is further submitted that, when the applicant did not
receive appointment order from the respondents for long time,
then he made query from the office of respondent no. 3 and came
to know that, some failed candidates have apprdached to this
Hon'ble Tribunal and challenged the selection process, vide O.A.
No. 290/00170/2014 titled Bhalla Ram Vs. Union of India & Ors,

due to which appointment orders are not being issued.

That, it is also relevant to submit here that, on similar lines,
recruitment were conducted in the past‘ in 2013, by the
respondents, wherein all selected candidates have been given
joining and in similar recruitment process conducted in other parts
| ~of Rajasthan by other army units also has been completed and

%2 4 &‘
i selected candidates have been given joining. Thereafter the

1

o

spondents further proceeded to fill more vacant post of Majdoor
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for want of original documents, the applicant could not participate
to this fresh selection post. Therefore the applicant also deserves

to be given joining on the post to which he is selected.

That, it is also pertinent to submit here that, in on identical issue,
some 10 such selected candidates of the sarﬁe selection process
in question, approached to this Hon’ble Tribunal and filed original
application vide O.A. No. 290/00396/2014 titled Om Prakash &
Ors. Vs. Union of India & Ors,‘and thereafter many more such
candidates also filed similar O.A. for, seeking similar relief,
wherein upon hearing the prayer of applicants for grant of interim
directions, this Hon'ble Tribunal has been pleased to grant interim
relief on 02.02.2015, wherein respondents have been given
directions to give appointment to such selected candidates
conditionally, subject to outcome of O.A. No. 290/00170/2014
filed by failed candidates. Similar direction has been issued in
another O.A. No. 290/00125/2015 titled Praveen Kumar Yadav Vs.
Union of India & Ors. Thereafter in pursuance to said directions,
these: almost all selected candidates have been given joining,
except petitioner. But since the applicant did not have such
interim orders from this Hon’ble Tribunal, as such he has been
denied joining by saying that, he also has to seek interim
directions from the Hon'ble Tribunal. Therefore the same interim
relief also deserves to be passed in .this original application filed

by the applicant. The copy of interim order dated 02.02.2014

)"\;\passed in O.A. No. 290/00396/2014 and interim order dated

)

“08.04.2015 passed in O.A. No. 290/00125/2015 are submitted

herewith and marked as Annexure-A/3 & A/4, respectively.



Thus, the applicant, in the aforesaid given facts and
circumstances, finds himself highly aggrieved, as his rights ar€
being prejudiced, by not offering him appointment orders. Hence
the applicants, prefers this original application, before this Hon'ble

Tribunal, on the following grounds.

5. Grounds of applica'tion:

(A) That the action of the respondents for not giving appointment
order and not issuing him joining letter, after completion of
selection process is per-se illegal in the eye of law, hence the

same deserves to be declared unsustainable, by this Hon'ble

Tribunal, in eye of law.

(B) That, it is very significant to submit here the, the Hon'blje
Supreme Court of India in the case of Ramesh Chandra Shah &
Ors, Vs. Anil Joshi & Ors; reported in AIR 2013 SC 1613,
has held that, after facing selection process, failed
candidates cannot question the selection process.
Therefore, it is not in the mouth of the failed candidates, to say
the selection process Was not correct. The failed candidates never

raised question, during the selection process that, the selection

A

process: Was not correct. Therefore at belated stage, they
question the same and on this ground the respondents cannot be
permitted to otall the selection process. Hence the action of the

respondents, calls for interference of this Hon'ble Tribunal.

That it is further respectfully submitted that, recruitment process
conducted by the respondent is just and proper and it was
conducted in the most fair and transparent manner and no any

kind of illegality has been pointed out by any authority in the said

il date. Therefore it is not proper on the part of
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(D)

(E)

0

on this ground also the action respondent no. 2 and 3, is

unsustainable in the eye of law.

That, applicant belongs to poor back ground from SC rural area in
Rajasthan and he has legitiméte expectation to join thé post, to
which he has been selection, after he has been selected in
accor;jance to law. Therefore, the applicant has a genuine cause

to agitate the same before this Hon'ble Tribunal.

That the other submissions shall be made at the time of

arguments.

Details of remedies exhausted:

The applicants declared that in the present case, the applicant has

no|any other remedy available for redressal of his grievances.

Particulars of pendency of any case;

T

-_

The applicant has not filed this matter before any court of

bunal previously nor the same is pending with any other authority.

Relief sought by the applicants:

0]

L)
~—

That, by an appropriate order this original application may kindly
be allowed and by an order or direction, the impugned action
of respondents for not issuing appointment order to
applicant to the post of Majdoor, to which he is selected,

may kindly be deciared illegal and arbitrary in the eye of law.

That, by an appropriate order or direction, the respondents may
kindly be directed to issue appointment order and joining
instruction forthwith to applicant on the post of Majdoor (Group-D
post) to which he is selected, against advertisement in question,

with all consequential benefits.

Acs bl wnllaf caddninkh kainc Lan/klA Trilkiinal Aaame d11et and nranor
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10.

11.

Tarondar,
recru/tmént to post of Majdoor at No. 224 Adv. Base Ord. Depot, C/o 56 APO),
do hereby verify that contents of para 1 to 6 and sub para 4.1 to 4.10 of-

Interim order, if any prayed for:

In view of above the humble applicant prays for issuance of
interim relief and prays to direct the respondents to issue appointment
order and provisionally allow joining of applicant on the post of Majdoor
conditionally, subject to outcome of final decision in O.A. No.
290/00170/2014 filed by failed candidates, pending before this Hon'ble

Tribunal.

The application has been filed through counsel of the applicants.

Particulars of the Postal Order
M Number of Postal Order
(i) | Date of issue

(ii)) Name of the Post Office
(}v) payable

BrS
BaG L49RISS
Ll AN

Jodhpur
Jodhpur

tails of documents:

The details of documents have been annexed as per Index.

~. ' HUMBLE APPLICANT
H COUNSEL

(i
AO‘/ Owd
dvocate

)

VERIFICATION

1, |Govind Singh S/o Shri Devi Singh, Aged-21 Years, R/o Vill. & Post-

tehsil-Nagar,  Distt.-Bharatpur (Rajasthan).  (Candidate  for

facts and grounds A to E are true and correct to my knowledge and I

have not concealed any facts, therein. .

Identlﬁ%d and mnly sworn before me -
pipp— Aeday o 1417

Qou?w-q
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BEFORE CENTRAL ADMINISTRATIVE TRIBUNAL, JODHPUR BENCH,
AT JODHPUR

ORIGINAL APPLICATION NO. /2015

APPLICANT VERSUS RESPONDENTS

Govind Singh , Union of India and ors.

\3 AFFIDAVIT IN SUPPORT OF DOCUMENTS

N I,|Govind Singh S/o Shri Devi Singh, Aged-21 Years, R/o Vill. &
Post-Tarondar, tehsil-Nagar, Distt.-Bharatpur (Rajasthan). (Candidate for
recruitment to post of Majdoor at No. 224 Adv. Base Ord. Depot, C/o 56 APO),

today at Jodhpur,(do hereby state on oath and affirm as under:-

1. ThatI am the applicant in this case, hence I am fuily conversant

with the facts of the case upto the best of my knowledge.

2. That the content of the annexed documents marked as
Annexure-A/1 to Annexure-A/4 true and correct copies of its original

and no part of these document is false or fabricated.

Depone(f;%‘“ \MWX

L the abovenamed deponent, do verlfy that contents of above

"A’a‘tﬁ“davt in para 1 and 2 are true and correct to my knowledge. Nothing

has been concealed/suppressed. No part of its false. SO HELP ME GOD. §
Identified b ;WN‘ e

[ \" M U Deponeht
/n,lr )&dhw( - A
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| 1 : .
Tew 6184, 224 Adv Base Ord Oepot
L ' Pin-909224

) | * CIG 58 APO

10501/RC/Rect/2014/ X' iadm | \© Dec 2014
Mr Govind Singh (OBC) | k .
s/o Shri Devi Singh M Lau s x

VVPO- Tarondar ‘
Teh — Nagar : \/0
Distt- Bharatpur (Raj) :

. PIN- 321205

| ', PROVISIONAL SELLECTION OF CANDIDATE FOR THE POST
S . OF MAZDOGR N 224 ABGD

|
| s
| . ’~
|

Plea @ refer to your application in response to advt in Employment News dt

11 Jan 17 Jan 2014 Rajasthan Patrika end Dainik Bhaskar both dt 11 Jan 2014 for the post of
Mazdocrr in this depot.

2, You have been provnslonaily selected for the appmntnﬁen" of Mazdoor by the appointiny
authorit .

3. Your selection is provmonal and subsect to verification of the following original
d'xc,umenk - .

(d) Educetion Certificate
(b) Date of Birth Proof
‘ (c) Caste Certificate .
() Residence Certificate 7
te)  Character-and antecedent verification from police autr\onty
} . Medical examlnatlon by Medical Jurist

4, iBIank form for attestation and medical examination are forwarded for complehon and due
attestation: by a Gazetted Officer and Medical Jurist of Govt Hospital.

5. Please submit the above forms alcngwith your original certificate as well as two
photocopies of each docurnent by Regd post by hand at the earliest.

Menar
Acrn Offr
for Commandant

Dyl

YRS AW R
smena 16 O R



| AL ADMINISTRATIVE TRIBUNAL JODHPUR | _ ' {oic
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IGINAL APPLICATION NO, S27° /02’/% o N

PP;IIc:Ath: o
I?-ar\_'/ée'% Ku;fma'r Yad:av Sfo Shri Om Prakash Yadav, Age 28
_ﬁ_rfs', _Cas%e Yadav (OBC) R/o Village Padianwas, Teh.

Rg\(yérﬁ, 'D_is:tt Rewari (HR).

13

i
| . .
§ © VERSUS.

| | RESPONDENTS: .

1 |UNION OF INDIA, through

Mini$try of Defence, Government of India,
Raksha Bhawan, New Delhi.

2, | The Commandant,

,‘ ‘& No. 224 Advance Base Depot; Banar, Jodhpur C/o 56 APO
i TheAdministrative Officer,

W el
¥,

| No. 224 Advance 'Base Ordinance Depot. Banar, Jodhpur,
C/o0/56 APO. ' '

MAYIT PLEASE\YOUR HONOUR;

-~ The Humble applicagt above-named most respectfully submits as

PARTICULARS OF ORDER\

!
: FILED:-
" m_ﬂ.@*ﬁ?@é@@w :




O“K—No. 2)0/00125/15

Date of Order : 08/04/2015"

)P Sharma. pxesent for applicant.
;@( K. Parveen, Sr C.G.S.C. present.

D.B. not founed Issue notices ‘Dasti’.

Heard on IR Counsel for the applicant submits a copy of the
interim order dated 02.02. 2015 in OA No. 396/2014 with MA No.
12/2015 in wlnch after considering the matter, the respondents were
directed to cons1der issue of conditional appointment letter to the
apphcants and that the appomtment of the applicants shall be subjected to
the outcome ?f OA No. 290/00170/2014 (Balla Ram & Ors v. UOI &

Ors.) L

Counsel ,“f(f)r the applicant cantended that Shri Parveen Kumar Yadav
(applicant) is’: also one of the selected candidate for the post of Mazdoor
and this may be seen from Annex. A/2 dated 18.07.2014 and his case is
S1m11a1/1dentlcal with the 10 applicants in OA No. 396/2014 and
accordingly pl ays that the same IR may be given as has been given to the
applicants is dA No. 396/2014, o

Con51de1ed the position and 1n v1ew of the IR given in OA No.
396/2014 and fthlS being a 31m11ar/1dentlcal matter, the respondents are
directed to consider issue of conditional appointment lefter to the
applicant and the appointment of the applicant shall be subject to the
outcome Olf OA No. 290/00170/2014 (Balla Ram & Ors v. UOI & Ors.)

Ms K. IParveen, Sr.C.G.S.C. and counsel representing  the

i

1 .

) o . . . . . <
responden,ts m, similar matters, is directed to receive notices on behalf of

1'espondents and convey the position on next date of hearing, regarding

consideration of issue of conditional appointment to the applicant. The

1espondef’1ts may file reply/short reply before next date of hearing.

B Y’ Put up the matter on 20/04/2015

e




| 1 Om Prakash(OBC) S/o Bhakar Ram aged 19 years, R/o Ram

Nagar. Post Jajeli Nayal via Banar, Jodhpur -342027,

.-2 Hanram Dhaka(ESM/OBC) S/ o Shri Gordhanram Dhaka, aged

.38 years R/o Village Borvi Khurd, post Off'ce Bon/I kHurd,

Tehsil Baorl D:stnct Jodhpur-342606

:'3, Dinesti Solanki (Sc), .s/0 Bhagaram Meghwal, R/o Village "

Artalya Khurd, Post Arﬂya Khurd," Tehsil Bhopalgarh, District
Jodhpur—342606

4 Ashok Nayal (Gen), S/o Shri Bh:yan Ram, aged 22 years, R/o

VPO-JaIeH Nayla Via banar Jodhpur-342027

Bankliya Post-Riyasetho ka, Tehsil Pipar City, District J,odh'pur-

S/o Sayar Ram Vluage Daikada, aged 20 years,

R/o PO Dalkada via Banar District Jodhpur-342027 .
Shyam Lal Strohl(OBC) S/o Ghewar Ram, R/o VPO Sathm

Tehsil Pipar City, Jodhpur-342601

Jhlpasanl Post Khanvad Dlstnct Jodhpur

l
|

|
-

9. Laxman Ram(ST), S/o Sukharam aged 20 years; R/o
|
|
|
|
|
|
|




Wnion o lndla through the Secretary, ministry of
gfel é.-ﬁékﬁshaéBhawén, New Delhi,

Tbg.;Co"'rhn'jéridahft; 224 Advance Base Odinance Depot,

ana:r.-Jodhpur Clo 56 mro N

The: "Adniinlstféjt’iile Officer, 224 Adva’hce_ Base,

.{63§&ha'n¢e.Depot,:fganar, Jodhpur. cfe sgaoo o B

..::'_th"em Joining/Appointmint in the Department on the post

:of Mazdoor in different fieids




PR
. L A No, 290/00396/13
Y . Date of Order : 02/02/2015
AL~ ﬁr Sharma present for applicant. . : : -

Ms K. Parveen present for respondents.

Mr S.P. Sharma puts in his appearance on behalf of applicants
as Mr Aditya Smghi, counsel earlier engaged by the applicants is ill.

Heard on MA No. 290/00012/15 filed by the applicants for
early hearing. As MA for early hearing has been filed on 159

January, 2015 and since then case has already been listed on ' ' ;-»I,"
20.01.2015 before Registrar and before D.B. on dated 23. 01.2015 ‘
and today. Accordingly, MA is disposed of being rendered -

infructuous. : " ' , o
Counsel for applicant submits that all the applicants have been i ' ./ '
. selected by the respondent-department and their original documcnts' L A,
\__) have also been called by the respondent-department for verification .
: which are still lying with them as appointments could not be issued
due to-interim order passed in OA No, 290/00170/14 filed by the
failed candidates.

Counsel for respondents admxts to this position, therefore, i
view of the facts submitted by both the parties, t.hc respondents ard
directed to consider issue of conditional appomtment letter to the .
applicants that the appointment of the applicants shall be kept
subject to the outcome of OA No, 290/00170/14 Balla Ram & Ors v.
UOI & Ors, Counsel for respondents n'xay inform the Tribunal of

the position on next date 1..06/02/2015.

Put up the matter on 06/02/2015.

e “""[Meenakshi Hooja] ' ;  o -[Justice-K.C.Josl{'iir’.*i?-

' : Admmlstratlve Member f" © Judicial Member .
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BEFOIRE CENTRAL ADMINISTRATIVE TRIBUNAL, JODHPUR
|

BENCH, AT JODHPUR
ORIGINA]L APPLICATION NO. /2015
f | |
APPI&_iANT VERSUS RESPONDENT.
Govind Singh Union of India & ors.

" PERMISSION OF EARLY LISTING
¥
<
MAY IT PLEASE YOUR HONOURS;

The humble applicants have filed an original application in the matter of

appointrlnent to the post of Majdoor at No. 224 Advance Depot, Banar,

, Jodhpur‘, wherein all the applicants have been selected by the respondents,

after du{e selection process and provisional selection letters also have been

issued énd verification also has been completed, but applicants are not yet
given jo|ining on the post.

In‘ the identical matter, filed by Shri Om Prakash & Ors, devendra Kumar,

this HolL\’ble Tribunal has been pleased to grant interim relief in O.A. No.

ﬂ 290/00:396/2014 and O.A. No. 290/00059/2015. Hence for grant of similar

- relief, this original application may kindly be listed at the earliest, as for want

of interim orders, the applicants are not being given joining by respondents.

‘ Dat JuI 2015

per Wble oy olyec he,
‘—Q"é{ b Shd ﬁ|5 “i/:{'llj 7
he ﬁ/ﬁﬂf’% l

| W

|

S o//“? . CIp™




‘CENTRAL ADMINISTRAT IVE TRIBUNAL
A ) R JODHPUR BENCH

A 'NearRajasthan ngh Court Campus, JODHPUR 342 006 |
No/w ...... - ' o ; ‘ DateiET:‘f)’;)

I 0 IR . - ReggAD™

: Speed«Pest-*

NOTICE

- : 4
~FOR APPEARANCE AND PRODUCTION OF RELEVANT RECORDS
(Under Rule@Q of the Central Administrative Tribunal Rule of Practice, 1993) -

’ Orlglnal Appllcatron No\:’f"/@?:’@/zm S‘”

J ApplgcanJ S ~ KR - Res ondent o
4,0 whe %,hg,/,; ey g

4

:; Represented by Adv ate . |

. Represented by Advocate
Shii .o naorm q

Shi. k WW&%

Uﬁr o c:*ﬁ /frueff* (( 130 Q}‘(LW‘? S "’3":2[7/}:7 | T )
/hn,;}(/l)&{ c:!*)or} *‘3’7”16” f?o%"f*a, )'?”)3 "13%0 P &:Z_h
Rodecha Blanam. Aﬁ@ el hs R

" Whereas an ap;!)lrcatlon filed by the above named appllcant( s) under Sectron 19 of the Administrative

Tribunals Act 1985, as |n the copy annexed herernto has been registered and upon preliminary hearing, the . - 3

- Tribunals has directed thlat you-should be glven an opportunity to show cause why the application should notbe
. admitted, or why it should fotbe disposed ofat the stage of admission itself, and if admitted, why itshould notbe
disposed of at the subsequent stage) without any further notice: In’ order. to contest the appllcatlon you may file

\ yourreply alongwnth the documents in support thereof and after serving copy ofthe same on theapplicantorhis . .
") Legal Practltloner wrthrn| 30 days of the receipt of the notice, and appear before this Tribunal eitheri in person or

through a Legal Practltloner/presentlng Ofﬁcer appomted by you inthis behalf

Therefore notrce is hereby glven to you to appear ALONG. WITH THERE RELEVANT RECORDS
before this Bench of the Tnbunal in person or through alegal PractrtlonerlPresentlng Officer in this matter at 10-
30a.m. of the...r "””""' () ,S’ day of. ﬂggw S‘f201 g"“lf youfail to appear, the apphcatron WI|| be heard and
dlsposed ofin you: absence wrthout anyfurther not|ce to you. '

\MMW

G| en under my hand and seal of the tnbunal thls ............... ; ...... day of -

Note The c case not admitted on.. e g

Y (By order of this Tnbunal)

?/V %;7 7/0?0-”/

”G'“‘T REGISTRAR

Encl Copy of appllcat on & rts Annexures é

" Page Nos.,...g%! ....... to....{. ...... Mﬂ‘] WAk e
Copyobe o A e
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CENTRAL ADMINISTRATIVE rmnumu.

“\ - JODHPUR BENCH
N Near Rajasthan High Court Campus, JODHPUR 342 006
e J | ;; Ay ?Lhm .
1 No..ford BB R Date S @ %114 -
‘NOTIGE . w

"FOR APPEARANCE AND PRODUCTION OF RELEVANT RECORDS
" (Under Rule 29 of the Central Admlnlstratlve Tnbunal Rule of Practice, 1993)

' Orlgmal Appllcatlon Noﬁ ............................. 1201§
| . A,Dp"f;‘ant (S) v S Respondent (s) s o
........... mma& O s z ).& :.z L BT

Represented by, Advocat7 Represented by Advocate

~ Shri... S QAMme , ‘Shrl....k ..... PW‘E"@’H

'-\

............... J.h...,QAM&'}’Je:@ f;nste ﬁ?chﬂGﬁ‘?’ ‘. | _‘ o "513 :

.ﬁ.erm/f T?éJAﬁ;..: ek EARS. o T

Whereas an appllcat|on ﬁled by the above named appllcant(s) under Sectlon 19 of the Admlmstratlve '
Tribunals Act, 1985] as ir-the copy-annexed hereinto, has been registered and upon preliminary hearirig, the

~ Tribunals has directed that you should be given an opportunity to show cause why the application should not be
' admittedjgrwhy it should not be disposed of at the stage of admission ltself and if admitted, why it should not be

disposed of at the SJbsequent stage without any further notice. In order to contest the application, you.may file
your reply anngwﬂf the documentsin support thereof and after serving copy of the same on the applicant or his
Legal Practitioner within 30 days of the réceipt of the notice, and appear before this Tribunal either in person r .

\" throughaLegal Pra'ctltloner/presentmg Officer appomted by you in th|s behalf

Therefore notlce is hereby given to you to appear ALONG WITH THERE RELEVANT RECORDS
before this Bench of the Tribunal in person orthrough a Legal Practltloner/Presentmg Officerif this matter at 10~

30a.m.of the......:l.w» @Sqday of ﬂng&ézm S ifyou fail to appear, the appllcatlon will be heard and
d|sposed ofin you elbsence W|thoutany further notice to you.

rviennesrens Z.,.., ..................................... day of .
/——".\\ .

) (By order of this Tnbunal)

%ﬁ REGISTRAR




R 'GEN'I'RAI. ADMINISTRATIVE 'I'RIBUNAI.
: ' o JODHPUR BENCH °
| ar Rajasthan High Court Campus, JODHPUR - 342 006 :

FOR A {PEARANCE AND PRODUCTION OF RELEVANT RECORDS ‘
(Under Ru|e 29 of the Central Administrative Trlbunal Rule of Practlce 1993)

Orlgmal Apphcaﬂon Nox % 1201 5’*‘
plican (s) - - -Respondent (s
z;e »&M 1) a.je

Représented by Advocate o
- shri. k PWP‘Q’”

: ;Represented by Advoc

| .To Ff‘” IQJ?WM!;MVE Cﬂ;qéf?r s
N9y Advarce Poge Il Bl
BMAM’“EJMW Cho S€ APO

Whereas an apphca’uon filed by the above named apphcant( s) under Section 19 of the Admlnrstratlve
Tribunals Act; 1985 ‘as in the’ copy annexed hereinto, has been registered and upon prehmmary hearing, the

" Tribunals has dlreoted that you shou|dbe givenan opportunlty to show cause why the application should not be

admittedaarwhy it should riot be disposed of atthe stage of admission itself, and if admitted, why:t should notbe -

disposed of at the 1 ubsequent stage without any further riotice. In order to contest the application, you may fle -

~ yourreply alongwith the documents in support thereof and after: servrng copy of the same on the applicantorhis . . -
Legal Practitioner within 30 days of the receipt of the notice, and appear before this Tribunal either in person or

throughaLegal Practrtronerlpresentmg Officer appomted byyou in this behalf : .

Therefore notice is hereby given to you to appear ALONG W|TH THERE RELEVANT RECORDS '

- before thls Benchiofthe Tnbunal in person or througha Legal Practitioner/Presenting Officerinthis matter at 10-

- 30a. m. ofthe... ~Trrmm. O ........ ..day of/% 2018 If you fail to appear the application will be heardand -
_ dlsposed ofmyoLI ' .

absence W|thoutanyfurther notrce to you

(By order of this Tribunal)

%W

REGISTRAR
&
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Form No. 11
(See rule 62)

}
|
|
I
|
|
|
|

CEI!N'TRAL ADMINISTRATIVE TRIBUNAL, JODHPUR BENCH
|

i

Sefis — 14))2ig
0.2/0 poik

Note:- Counsel is not a member of
Advocates welfare fund

OAN

M -f(%z APPLICANT
s

VERSUS

) RESPONDENTS

I
|
| .
|
- ._ﬂ__UNIO,N OF INDIA (MINISTRY OF _ >< ‘:fa/_,
|

MEMO OF APPEARANCE

I Klshan Singh Yadav, Additional Central Govt. Standing Counsel
havmg been autf{onsed by Government of India t¢ appear in the cases filed
against Umon of India before this Hon'ble Tribunal. I hereby put my

appedra.ncc for Respondent No. 1 1030 and undertake to plead and act for them

in all mattcns in the aforesaid case.
|

|
M place Iodhpul

DateS’)C’ 2015

" Signature & Designation of the Counsel
i ' Kishan Singh Yadav, Advocate
| Addl Central Govt. Standmo Counsel

| AT Central Admnnstx ative Tr1buna1 Jodhpur.
Addressof the counsel for Service

Kishan, Sméh Yadav Advocate
73/ 123, Kal}lnya Nagar, Shikargarh, Jodhpur.

'Ms%




| |
BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL, JODHPUR/
BENCH, JODHPUR -~ - -~ - _

Form no. 11

(See Rule 62) |

Next date fb-12- s

ORIGINAL APPLICATION NO. 9270 , 2L01s”

APPLICANT : VERSUS RESPONDENTS:
/ L '
010‘/ 'Y)J, g“"ﬂ'l" UNION OF INDIA &.

MEMO OF APPEARANCE

I, ' RAMESHWAR DAVE, ADDITIONAL CENTRAL
GOVERNMENT  STANDING COUNSEL, having been
authorized by Government of India to appear and proceed
further in the cases filed against and on behalf of Union of
India ‘l.before this Hon’ble tribunal. I hereby put my
appearance on behalf of Union of Indie veing its counsel in
original application no. 2730/ 205" as respondent/s n'o.
___Q_L to 63  and undertake to plead and act in all

matters in the aforesaid case.

Place : JODHPUR

Date S J—
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SIGNATURE & DESIGNATION OF THE COUNSEL
| RAMESHWAR DAVE
ADDITIONAL CENTRAL GOVERNMENT STANDING COUNSEL
CENTRAL ADMINISTRATIVE TRIBUNAL, JODHPUR
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